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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
OA NO. 649 OF 2025
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UPENDRA SHARMA ....APPLICANT
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STATE OF U.P. &
ORS.
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BEFORE THE HON'BLE NATIONAL GREEN TRIT U

PRINCIPAL BENCH, NEW DELHI

UPENDRA SHARMA ....APPLICANT

VERSUS

...... RESPONDENT(s)

"~ "RESPONSE ON BEHALF OF RESPONDENT NO. 6- DVISIONAL

FOREST OFFICE, MATHURA IN COMPLIANCE OF THE ORDER DT,

13.03.2026 PASSED BY THE HON’BLE _NATIONAL GREEN

TRIBUNAL, NEW DELHI
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l. That 1, the Deponent in the above captioned matter am fully conversant

with the facts of the case and is competent and authorized to swear the

present response,

2. That I state that the contents of the response have been drafted by my

counsel on my instructions and the contents of the same are true to my
knowledge and nothing material has been concealed therefrom.

3. That the present matter was last listed for hearing on 13.03.2026, wherein

the Hon’ble Tribunal directed as under:

\ 9 B e year 2025, He submits that to ascertain the exact position of the felling
/“"?&*:’M 9" R

7 of tree or removal of green vegetation the assistance of Revenue Authority

%Lyequh‘ed which they are not extending. Hence, we direct the concerned
24

7%7 ;Revenue Authorities to extend full cooperation to the Respondent No. 6 in

% ascertaining the illegal felling of trees and destruction of the vegetation at

the project site.” : \,\JFL/
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4. That in compliance of the aforesaid order, it is submitted that the Deponent
haé written letters dt. 03.07.2026 and 06.07.2026 to the Sub-Divisional
Magistrate, Mathura to direct the Lekhpal and Revenue Inspector
concerned with Village Jait, Chhatikara, and Sunrakh Bangar that an on-

site inspection of the Khasra numbers of the site in question be conducted

along with the Forest Department to ascertain how many trees have been

illcgally felled, so that the actual status of the ilicgally felled trees can be

known. However, a response to these letters is still awaited, and the

Revenue Department has yet to extend the necessary cooperation.

. - _Copies of the letters dt. 03.07.2026 and 06.07.2026 have been annexed
~4 & ' & AN

o,

present response is being submitted for the kind perusal of this

Hon ble Tribunal. It is prayed that the same be taken on record.
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VERIFICATION

Verified at on this _day of July, 2026, that the contents of the above

affidavit from Paragraphs 1 to 5 are believed to be true and correct to

the best of my knowledge and belief. No part of it is false and nothing

material has beep concealed therefrom.
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“Learned counsel appearing Respondent No. 6 has also referred to the satellite imaginary on page
304 and 309 to show that the vegetation which was existing in the year 2016 at the project site was found to be
missing in the year 2025. He submits that to ascertain the exact position of the felling of tree or removal of green
vegetation the assistance of Revenue Authority is required which they are not extending. Hence, we direct the
concerned Revenue Authorities to extend full cooperation to the Respondent No. 6 in ascertaining the illegal felling
of trees and destruction of the vegetation at the project site.”
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“Learned counsel appearing Respondent No. G has also referred to the satellite Imaginary on page 304 and 309
to show that the vegetation which was existing in the year 2016 at the project site was found to be missing in the year 2025, He
submits that to ascertain the exact position of the felling of tree or removal of green vegetation the assistance of Revenue
Authority is required which they are not extending. Hence, we direct the concerned Revenue Authorities to extend full
cooperation to the Respondent No. 6 in ascertaining the illegal felling of trees and destruction of the vegetation at the project
site.”
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